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INTRODUCTION 

1. I, the Chamrman of the Commitice on Welfare of Scheduled 
Castes and Scheduled Tribes having been authorised by the Committee, 
in this behalf, present this report on the General Working of the Edy- 
cation and Local Bodies Departments of Haryana 1 respect of representa- 
tion of Scheduled Castes in Government services and on some general 
aspects pertaining to the problems of persons belonging to Scheduled 
Castes. ' 

The report 1s based on the 1eplhes given by the Departments and 
explanation and clarifications 1ecetved during  the deliberations/oral 
examinations ! 

[} 

2. The Committee examined the Admmistrative Secretaries of 
Education and Local Government Departments. 

3 A brnef record of the proceedings of each meeting has been 
kept separately in the Haiyana Vidhan Sabha Secretariat. 

4. The Committee places on rccord its appreciation of the valu- 
able assistance given by the Commuissioner and Secretary to Government, 
Haryana, Welfare of Scheduled Castes and Backward Classes Depart- 
ment and his representatives during the tenure of the Committee, 

The Commuittee also wish to express thewr thanks to the Com- 
missioners and Secretaries to Government, Haryana Education and Local 
Government and their representatives who appeared before 1t for oral 
exammation i regard to General Working of the Education and ILocal 
Bodies Departments 

The Committee places on record the commendable services ren- 
dered by the Secretary and the concerned staff of the Haryana Vidhan 
Sabha Secretariat to them in their deliberations. 1 

Chandigarh: Neki Ram, 
The 11th February, 1986. Chairman



REPORT 

The Committee on Welfare of Scheduled Castes and Scheduled 
Tribes' for the year 1985-86 was constituted by the Haryana Vidhan 
Sabha by election’ vide Notification dated the 17th April, 1985 under. 
Rule 260A(I) of the Rules of Procedure and Conduct of Business पा 
the Haryana Legislative Assembly. 

. SHri Neki Ram, M.L.A. was appomted Charman of the Com- 
.mittee by the Hon’ble Speaker. 

Dhring its term the Committee held thirty six sittings. The Com- 
mittee visited the State of Karnataka and Union Terntory of Goa from 
26-7-1985 to 6-8-1985 to discuss matters of common interest with its 
counterparts and to study measures taken by the above T'mentloned 
States for the Welfare of Scheduled Castes and Scheduled Tribes. 

The Committee 1n its first meeting held on 8th May, 1985 selected 
the following five Departments for examination durmng its tenure :— 

Education, * 

Local Bodies, " 

Public Health, 

Health, and 

हा
 

दी
 

0 
है
हे
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Social Welfare. 

The Commuttee in this meeting also decided that the replies to 
the questionnaire already received from the Education Department and 
Local Bodies Department be placed before it for scrutiny and a remin- 
der to the Commussioner and Secretary to Goveinment, Haryana, Public 
Health Department requesting him to furnish the replies to the ques- 
tionnaire framed by. the Committee be sent The Commuttee further 
decided that the Health and Social Welfare Departments be requested 
to furnish the material relating to reservation/representation of Scheduled 
Castes persons in Government services for the last three years for fra- 
ming of questionnaire thereon. The Vidhan Sabha Secretariat vide 
letters dated 17-5-1985 requested the Commussioner and Secretaries to 
Government, Haiyana, Health and Social Welfare Departments to send 
30 copies of the statement showing the representatton of Scheduled 
Castes in the said Departments during the last three years ending 
31st March, 1985 togetherwith reasons, if any, for shortfall m each class 
of service and the steps taken to make up the shortfall for use of the 
Committee with 1n a fortnight of the above mentioned communications. 
In response to the above letter and its remunder dated 26-6-1985 the 
material relating to Social Welfare Department was received on 16-7-1985 
but in case of Health Department the Commuttee regret to point-out 
that the material was supplied on 4-11-1985 after about six months of 
the Vidhan Sabha Secretariat communication dated 17-5-1985, followed 
by four reminders thereto.
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The Vidhan Sabha Secretariat also requested the Commissioner and Secretary to Government Haryana, Public Health Department vide its 4th remmnder dated 27-5-85 to supply 35 copies of the reply to the questionnaire already sent vide letter dated 10-8-1984 (reference  of which bas also been made in फिट 10th Report of the Committee) with- in a fortnight from the date of receipt of that communication positively. The Committee regret to point out here that the above referred reply was recetved on 31-10-1985 after a period of more than one year. - S 

The Committee, therefore, veliemently reiterate ~its earlier obser- vation ~and strongly recomiuend to the Chief Secretary -to Government, Haryana, to direct all Heads of Departments to supply the desired® information to the Commiitee within the stipulated period positively and also not to ignore * फिट instructions issued by the Gevermment from time to time in 
this regard. \
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EDUCATION DEPARTMENT 

Education 1s an instrument of progress not only for the Country 
as a whole but also for the various groups particulagly the weaker 
sections of the soctety 1e. Scheduled” Castes and Scheduled Tribes. Any 
programme designed for the Socio-economic development of Scheduled 
Castes, thercfore, should be based on the educational * development of 
these groups. Hence educational development 1s the' essential prerequi- site for the all round development of tlus commumity. The Commuttee 
reahise the mmportance of education and desire that only educational 
‘uplift of the people belonging to Scheduled Castes can absorb them in gamful employment. In fact what is required for Scheduled Castes 
1s self-respect and self-reliance which' can only be achieved through 
education. The Committee orally examined the Commissioner and 
Secretary -to Government, Haryana, Education Departnient, i conneec- 
tion with the representation of Scheduled Castes persons 1 Government services and. other facilities being provided to them, in its meetings 
held on 14th , 26th August and 1181 September, 1985 and after hearing the Departmental representatives the Committee made the following 
recommendations. 

General level of लि 
पी प्रराठा Sche- | The Commuttee are of the view that the general 

duled Castes { level of literacy among the Scheduled Caste 
' people continues to be much lower पा Haryana State inspité of प्रिंट best efforts made by the Government in this regard. The educational development of Scheduled Caste persons 15 still far behind than. that of other communities. Some of the families have hardly any educated person among them and हा case of women the' condj- 

tion of education s all the more unsatisfactory 
The Committee, therefore, recommend that well planned and concerted efforts should be made to’ raise the percentage of literacy by making liberal. financial - allecations for various educational schemes. The Committee further recom- mend that special schemes should be evolved for attracting the children of - Scheduled Caste families to get admission in schools and to make 

पाला understand the benefits they can derive from the educatjon. Special attenticn. should be give: for imparting female education and opening residential schools for them at tehsil level का the State. | 

Technical Education | After gomg through the written replies furnished and Employment | by the Department and hearing _the Departmental 
opportunity representatives the Commuttee realised that although 
enrolment of Scheduled Caste persons m elementary classes 15 gradually lngreasing  yet 1t has been observed that most of the efforts made and money spent to achieve this aim goes waste because a large number of children belonging to Scheduled Castes drop-out by the time they are due to complete the primary stage Technical education is necas- sary for rapid development of Scheduled Castes. The Commuittee are of the opmion. that quality of education for the Scheduled Caste persons should be impgrovad 1n sich a way that they may realise importance of techmical education. The Commuttee observe that subjects like science and Mathematics should be popularised among the Scheduled Caste students. In the technical institutions employment oriented trades should be introd ueed.
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"The Committee, therefore, strongly recommend that sincere 
efforts should be made by the department to impart techmical education: 
to the Scheduled Caste students in schools and offer training facilities 
in _engineering, polytechnics and technical institutions 50 'that the increasing 

_-Zap .n respect of techmical education among Scheduled Castes may not 
rise further. The Committee further recommend that Government should 
set-up a- standing Commiitee consisting of representatives of education, - 
technical education and labour and employment Departments to review- 
the pattern of techmical education and employment opportunities, ' 

Educational Allow- ADurmg the course of oral examination the Com-. 
anees mittee was mformed. by the Departmental repre- _ 
sentatives that the State Government 1s providing lot of benefits to 
the. boys and girls studying in different classes at school stage. An 
amount of Rs. 20/- per annum is given  to each student belonging to 
Scheduled Castes for the purchase of stationery articles. Besides 1t four 
meters of cloth is given .to Haryan girls of primary and middle classes 
and attendance prize @ Rs. 10/- per month per student is given in 
primary classes. After hearmg the Departmental representatives, the 
Committee felt that with an amount of Rs 20/- hardly a féw exercise 
note books can be purchased which cannot meet the requirement of 
a student even for a ‘period of two months. It was found that no 
attendance scholarship 1s given to Scheduled Caste boys in parimary 
classes. It is essential to.inciease enrolment at the primary level and 
to check drop-outs and wastage” in education. The Committee also felt 
that one uniform to Scheduled Caste girls 1n a year is not sufficient. 
It is further found that the Scheduled Caste girls who are provided 
cloth for umiform of a particular colour are easily identified and 85 such 
they develop inferiority complex The Committee, therefore, _feel 
that any benefit which -the State Government intend to provide should 
be adequate so that 1t may not appear that the Government is Only 
giving a formal help to this backwaid section of , the society. 

The -Committee, therefore, strongly recommend to ,the Government that 
keeping in view the smooth and effective implementation of programmes 
it would be appropriate if various incentives are combined together and 

~
 

implemented in the form of educational allowance. At least Rs.” 300 - 
per' .annum should be given to each Scheduled Caste student studying 
in primary and middle classes in addition tc the other incentives like 
pre-matric stipends, hostel facilities and extra coaching etc. The Com- 
mittee further desired that the decision taken by the Government be 
intimated  to the Comriittee in this regard. - गे की 

- 

““Fducational faciliies | The. Commutfce studied m detail the problems_L‘t' of " in Rural habitations educational facilittes being - given to Scheduled 
= Castes m' Rural habitations predominantly inhabited 

by them. It has been observed that the enrolment position of Sche- 
duled Castes at the primary and ,middle stages, in the rural areas.is - 
worse than that m the urtan areas. This 1s specially true because 
educational facilities "arc not available to the Scheduled Caste people who 
are living 1m rural 8111 11% ns. . 

Thé Committee, therefore, recommend that the State Government should 
take early action to ensure that such rural habitations have primary and middle 

N , P Ve
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schools within a walking distance 50 that more Scheduled Caste children from such 
habitations could be enrolled in these schools. 

‘During the course of oral exammation of the 
Adult Education Departmental representatives 1t has come to the 
Centres notice of the Commuttee that the Adult Education 

Programme which was started with a view to 
extend educational facilities to the illitrate’ persons belongmg to Sche- 
duled Castes is not attracting the people due to reasons one or the 
other. Though the enrolment of Scheduled Caste persons 1s found satisfactory 1 comparison with the ratio of their population. Yet, it 
has been observed that the programme 1ncorporates the essential fea- 
tures of non-formal education which does not give significance to environ- 
ment and learners needs Hence the Commuittee observe. that flexibility m duration of time, location, instructional arrangements, curricular acti- 
vities, and learning material should be stressed upon while mcorporating such programmes. . 

The Committee, therefore, recommend that while impiemnenting the programme the Education Department should ensure that the guidelines issued by the Government be taken into consideration and while opening adult education centres priority be given to such areas which are predominantly inhabited by the Scheduled Caste communities so that the majority of illiteratc Scheduled Caste adults could be benefitted. 

The Committce desired to know the factusl posi- Representation of tion regarding the repiesentation/reservation’ 01 _ 
Scheduled Caste Scheduled Caste m class I, II & पा in the persons Education Department togetheiwith the reasons न | shortfall. The Department पा its जाट reply, 
informed that representation to Scheduled Caste 1s being givea 1 accor- dance with the standing instructions but the shortfall 1s due to non- 
availability of candidates belonging to this category. Duimg the course 
of oral exammation when the Committee invited the attention of the 
Department towards this problem, the Departmental representdtives could 
not satisfy the. Commuttee regarding the steps taken by the Depart- ment for making up the shortfall of the Scheduled Caste officers/ 
officials. The Committee further observed that employees belonging 
to general category were adjusted agamst the reserved vacancies and 
the policy of de-reservation of posts was not followed पा. this regard. 
The Committee is pained to observe that the policy of reservation 14 not being followed properly by the Department 

Therefore, the Committee recommend that the Chief Secretary to 
Government, Haryana, may take up the matter with the D.P.Is. schools and Higher Education to investigate into the working of the service safeguards as also the nature of घट representations received from the persons belonging to Scheduled Castes so that a positive impact on the implementation of the reservation- policy be emphasised and the problems of the Scheduled Caste employees in the Education Department could receive immediate attention,
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"LOCAL BODIES 

. The Social progress of the person belonging to Scheduled Castes 
has been impeded by their educational backwardness -and it-is -due 
to their employment in ceitamn -unclean -occupations and trades Tike 
Sweepmg and Scavenging. The persons belonging to Scheduled Castes 
engaged m unclean jobs are treated as the lowest -in easte -heirarchy 
The Committee observed that they suffer from extreme social disdbilities * 

. and economic deprivation because of the nature and rpoor “returns from 
the occupation 1n which they are -engaged. The 'Committee orally 
examined the Commussioner and Secrctary to Government, Haryana, 
Local Government Department in respect of representation of Scheduled 
Castes and also in .regard to the improvement of working 'and Living 
conditions of these people employed i1n the Local Bodies 1e. Munici- 
&pahties पा. the State of "Haryana. 

Keeping 1 view the recommendations made 
Improvement of ithe by the Scavenging Conditions Enquiry * Committee 
working: condition of headed ‘by- Prof. M.R. Malkani, ¢ e Departmental 
Sweepers / Scavengers | representatives ~ informed the Comniiitee ihat the 

Government has taken up ‘comprehensive, programme * for' the betterment 
of workig conditions of Sweepers/Scavengers. It 15. also informed * that 
the State Government sanctioned grant-in-aid to the Mumcipalities for 
the purchase of hand-carts, Wheel Barrows: and ‘other implements hke 
Gum boots, Scrappers, hand gloves and buckets for betterment of work- 
ing’ conditions of Sweepers and Scavengers ) 

. 

The ‘Commuittee observed ‘that the ‘actual achievements urder . this 
schenmie indicated that the scheme, had not ‘made much headway as the 
funds allotted to Local Bodies b)y the ' State Government for 1mprove- 
ment 1n_the working conditions were in many cases spent on uhsurtable 

-equipments or could not be utilized at all or diverted for other pui- 
poses. The Departmental representatives have also  brought to the 
notice of the Commuttee that financial position of various Mumdipal 
Comnittees 1s not sound. Thts leads the Corhmittee 10 ' the conclusion 
that ‘the above tools and equipments could’ not be supplied on regilar basis. 

. In order to improve फिट working condifion of Sweepers "dnd Seaven- 
gers, the Committee strongly recommend that a well planned scheme for 
providing the above said tools and equipments shold कट -introduced with 
immediate effect to ensuve ‘the regular -supply of these -articles. ’Besides, 
the Local Bodies should- also select suitable spots where- the- wheel ‘barrows 
etc. could be washed and kept properly after the day’s work. 

—~During the course of oral examination the Depart- 
Programme for mental representatives ~informéd the ' Commiit{és 
elimination of - t_hat the State Government has taken. up *Scaven- 
Scavenging ging elmmation programme through 'low Cost 

I-samtation “m  Bawal, "Hodal, ‘Saméilkha, Bawanhi- 
khera, Kalanaur, -Chhachhrauli, Qutitbpur, Gharaunda “and “Shahbad. 
The Commuttee appreciate that programme has been started by the 
State Government to elminate Scavenging from Haryana ‘which 15 the 
main cause of untouchability. The Committee observed that few towns 
have been covered under the Scavenging elimination programme through 
,low cost sanitation. i > कि
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The Committee, therefore, recommend that an adequate financial ‘provision be made in order to ensure that Haryana State is made free ‘from Scavenging during the 7th plan and Committee be informed. accordingly, 

The Committee observed that पा most of the Conversion of dry towns there are dry latrmes due to which _practice latrines into flush of carrying filth load on head 1s sull In exis- out latrines tence mspiie of the fact that section 164 of the Haryana Municipal Act, 1973, forbids practice of carrying night 501 on head. The Commutteo folt that cleaning _of dry latrmes which 1s the most disagreeable occipation 10 its present form has to be tackled as a special case The Commuttec fully agreed wath the version of the Departmenial representatives that Scavenging work in most of the towns 1s 1n private hands and this practice could not be put to an end becausc of non-cooperation of private Safai Maz- doors. Therefore, the Commuttee stressed that dry latrines should be converted into water borne one’s under time bound programme of con- verston with assistance of the Government Since the Local Bodies ‘alone may not be able to bear the burden of this scheme, .loans on ecasy instalments may be arranged for thus purpose by the Gowvern- ment to both 1e. Local B:diesani th- houss owiners, \ 
The Committec, therefore, recommend that the Government should-ear. vk a specific amount for conversion of dry latrines into fiush out latrines'and faducs Local Bodies to draw up a phased programme (0 abelish <dvy  Jatvinas altogether and those who are engaged in cleaniug these -should be ~given alternative employment. 

-_— (W_lth a view to effectmg improvement in the Improvement of living | living conditions of Scavengers, Safai Mazdoors condition of Swee- Rules 1976 have been fiamed by the Government. pers/Scavengers. These Rules have been adopted by all Munici palities 1 the State for पिला betterment and gl facilities such 85 housing, uniforms, soap, mustered oil, shoes are being provided to Safai Mazdoors as stated by the Department. 

rsons 1s duite un- satisfactory m the State. The growth of urbanisation thereby crearng slums has aggravated their Iiving conditions Moreover, it was found that the houses have .been constructed in unhealthy surroundings *where necessary amenities- hike schools for children and primary health centres efc. do not exist. It .was also found that most of the houses 
allotted to the ~Safa; 
written reply informed 

The Committee, therefore, recommend that an exclusive scheme to help these people should be—formulated by फिट Local Bodies and the Government should provide more funds to civic bodies ¢o undertake the programme of constructing more houses in healthy localities for Sweepers/ Scavengers so that their living conditions may improve,
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During the course of oral examination, the depart- Regularisation of the | mental representatives siated that there 1s a com- * services of Daily plete parity in the wages payable to .Municipal Wages workers and State Government Safar  Karanicharis in 
Hairyana. But there are 735 Sweepers who are- working on daily wages for quite a long time. The Committee noticed that, the™nature of work and duration of time ndicate that thewr services ' arefrequired on a regular basis It 1s also noticed that Sweepers and . Scavengers appomted .on daily wages are not eatitled to get benefits. like uniforms, leave'and medical benefiis etc. and even there is no parity पा मैं wages payable to them lke other regular employees.” The Commuttee® observe that the service conditions of Sweepers employed on daily wages should be- at par with _otter class IV Government employ. es 

such as peons etc, 

In  view ' of this, the ~Committee sirongly recommend to the Government that the services of persons belonging to Scheduled Castes working on’daily wages in all Municipalities should be regularised and in future फिट {"appointments of Sweepers/Scavengers be also made on regular basis. The Committee be intimated about the steps taken by the Goveinment in this regard. . 

. During the discussion the Committee has come 
-Reservation policy in to know that no review regarding the Municipal 
Municipalities Committees 15 being done by the Local Bodies 

"Department 80 as to ensure proper implementation 
of the reservation policy of the Government. . . : 

[ -~ 

- The Committee noticed with great concern that there are -short< - 
falls even upto 15% in most of the Municipal - Committees so far as 
the representation of Scheduled Castes persons is concerned. It seems 
that the Municipal Commuttees are not strictly following the instructions 
issued by the Government in this regard. The Departmental represen- - 
tatives when asked did not give any satisfactory reply about 1t. 

~ -In order to enmsure effective énforcement of the ' reservation policy, the 
Department should review the progress from time to time and the progress 
report be sent for information of the Committee. The Committee furthes ' 
recommend that फिट Chief Secretary to Government, Haryana should take up the matter with the Department to enforce the - reservation policy so 
that all the irregularities made in the Municipalities with regard to Govern- 
ment reservation policy may be avoided in future and the persons belonging 
to Scheduled Castes may get their full share in the services of Munici- 
palities. - . 

3 - s 
- हर
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GENERAL RECOMMENDATIONS 

"In reply to the questionnaire framed by the Com- 
Maintenance of Roster | mittee on the material recerived from the various 

। Departments the Committee observed that Roster 
is not being mamtained properly’ by most of the Departments as a 
result of which the clear picture regarding fillmg up the posts meant 
for reserved categories does not come up., The Committee, therefore, 
recorimend that all the Departments be instructed to maintain the Roster 
regularly in a proper form so that the clear position could be seen from 
time to time. The Committec further recommend that the Directorate 
of Welfare of Scheduled Castes and Backward Classes Department should 
depute an officer, who is dealing with the affairs of फिट Committee, to 
examine the Rosters of the various Departments personally and report 
to the Committee about the latest position at the end of every quarter 
of the financial year. 

 The Commuttee while reviewing the reports of Filling ए the vacant the Haryana Public Service Commission and 
rescrved posts Haryana Employment exchanges and examining 

. the matenal/information of the Departments found that most of the posts reserved for persons belogning to Scheduled Castes are not bemg filled पृ due to the non-availability of suitable candidates. The Commiitee observe that these two word’s ‘available’ and ‘suitable’ are the hindrances in the way of filling up the reserved posts. 

The Committee, therefore, strongly recommend to the Government that 
some ways and means be found out so that suitable candidates could 
be available and the reserved posts may not remain vacant for a long 
period. The Committee further recommend that the Welfare of Scheduled Castes and Backward Classes Department should be asked to take requisite 
steps in this regard. 

¢ 

During its tenure the Commuttee undertook the tour of Janata Housing Scheme! Karnataka State and the Union Territory of Goa, 
for Scheduled Castes Deman and Diu and observed that in Karnataka State 

a separate Janata Housing scheme has been implemen- ted for the persons belonging to Scheduled Castes. Durmg the discussion with the sister Committee of Karnataka Legislative Assembly, it was informed that under this scheme Government 15 constructing separate houses for the persons belonging to Scheduled Castes on subsidised rates, called 
Janata Colony. It was felt that Scheduled Castes people will have no problem 1 keeping these colonies clean whereas non-Scheduled Caste persons would realise the difficulty to keep their houses clean without the  help of Scheduled Caste persons. The Committee also rea- lised that for constructing such type of colonies 1t 15 necessary to ensure that funds earmarked for this purpose should be spent and not allowed to lapse or diverted to other programme, 

The Committee, therefore, recommend to the Government that like Karnataka State separate Janata Housing colonies should also be constructed for the persons belogning to Scheduled Castes in Haryana State and फिट houses be allotted to Harijans on concessional rates i.e. @ Rs. 20/- per month as instal- ments as are being given in Karnataka State. Decision taken in this respeet may Kindly be intimated to the Commnittce.
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During its wvisit to other States the Committee 
Self-respect and seli- | found that the problems of Scheduled Castes are 
reliance for,Scheduled | by and large the same everywhere.  Untouch- 
Castes 0 ability 1s डॉ] 1 which existence in various parts of 
— - rural areas. There 1s a stigma 1m this regard.-. 
The Stafe. Governments m the country घाट taking various measures for- 
thg . uplift of Scheduled Castes But the Committee felt that पा. fact 
what 15 required for Scheduled Castes 1s self-respect and self-relilance - 
as Dr. Ambedkar has also emphasised  these aspects. 

The Committee, therefore, recommend to the Government that apart from the. 
measures already taken for the uplift of the Scheduled Castes some more valuable , 
programmes be implemented which may create a phenomenon of self- 
respect- -and- self-reliance among Scheduled Castes. - 

v
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. REASONS FOR SHORTFALL 

1. The shortfall 1s due to non-availability of sulta.blc‘ persons’ 
belonging to the category. . 

2. Vacancies could not be offered to the category because addition 
made to the cadre strength by way of taking over of Non-Govt. Col- 
leges had to be made in accordance with the terms and conditions of 
taking over. 

3. Shortfall is to be made good while filling up vacancies पा 
future as after 1980 no regular appointment could be made so far 
because the recruiting agency was not in existence.
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APPENDIX—D’ 

Statement of income and expenditure in respect of Maunicipal C\ommittes, 
during th\e year, 1985-86. - , 

Sr, Nameof MC. . Total Income Total Expendi'ture“\ 
No. 

‘A’ Class M.Cs. ) - ’ ' 

1 - 3 4 N 

1. Ambala : 236.11 ' 2830  ° 
2. Ambala (City) L T 11576 . 
3. Yamuua Nagar : _.. 152.53 . 15125, 

4. Kaithal 63.15 ° 62.04 - 

5. Thanesar ~ 6547 ’ 60.89 
6. Karnal - 150.23 ‘ 136.68 
7. Panipat 17245 164.36 
8. Sonepat 125.41 112.25 

" 9. Gurgaon - . 14306 = 142.88 . 
10. Jind - 97.39 " 83.85 
11. Hissar . 235.99 T 120950 - 
12. Hansi , 55.58 C 48.85 ' 

13. Sirsa. 107.55 T 107.04 

14. Bhiwani 107.51 ‘ 90.90 

15. Rohtak \ . 24279 19076 
16. Riwari 76.38 - 7253 

Total 2148.91 . 1977.84 

~ ‘B’ Class M.Cs. 

17. Kalka 19.96 1995
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1 2 3 4 

18, Jagadhri 63.64 61.65 

19. Shahbad 33.52 33.50 

20. Gohana 37.50 28.60 

21. Narwana 35.08 - 36.99 

22. Fatehabad 47,35 37.69 

23. Tohana 29.44 25.45 

24. Mandi Dabwali 43.93 42.87 

25, Charki Dadri 46.37 44.33 

26. Bahadurgarh 67.96 67.09 

27. Narnaul - ° 65 60 40.80 

28. Palwal 52.19 49.09 

29. Jhajjar 28.44 25.92 

Total : 57098 51313 

N C’ Class M.Cs. 

30. Taura . 8.85 6.26 

31. Sohana" 26.14 13.74 

32. Hailly Mandi 6.66 6:61 

33, Nuh हे 7.29 6.19 

34. Pataundi 5.00 4.36 

35, Ferozepur J»hirka 9.38 7.94 

36. Farukh Nagar 5.52 4.71 

37. Shazadpur 5.80 5.17 

38. Chhachrauli _ 7.26 5.94 

39. Ind;t - -- ©17.45 15.46 

40. Asandh 11,28 10.53 

41, Hassanpur 4.35



1 2 3 4 
42. Hodel ° 17.76 16.70 

'43. Ellanabad -~ 7.76 7.16 
44. Rana " 6.18 " 5.09 

45. . Barawala 13.02 7.83 
46. Jakhal 11.95 7.14 
47. Uklana Mandi 11.55 9.33 

48. Ratia-~ |- 15.40 11.43 
49. Ladwa - 21.50 20.62 

_50. Pehowa =, 27.07 25.24 
51. Kanina . 6.00 4.22 

52.. Pundn 6.71 6 69 

53. Tosbam 7.53 6.44 

54 Loharu 6.49 5.62 

55, Kharkhoda 13.06 11.65 
56. Cheeka 16 37 15.84 
57. Kalanaur 6.85 6.45 

58. Samalkha . 26.12 23.52 

59 Gharaunda 23.14 19.64 

60. Taranfi 31.98 29.27 

61. Nilokhert 11.15 10.64 
62 Kalayat 5.87 5.68 

63. Meham 13.63 13-00 

64. Uchana 8.65 6.14 

65. <Safidon 17.71» 17.02 

66 _Ateli Mandi 6.08 5.72 

67. Mehendergarh’ 15 02 13.58 
68. Bawal T o 5.01
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1 2 3 4 

69 Kalanwali . . 13.28 12.34 

70. Buria ) 1 82 1.46 

71. Radaur 9.98 8.56 

72. Sadhaura 8.83 8.38 

73. Naraingarh 14 90 14.00 

पर्व. Ber 6 42 6.28 

75. RaipurRani « 305 2.82 

76. Julana 8.75 9.81 

77. Hathin ' 12.56 11.21 

78 Bawam Khera 8.48 v 6.53 

Total - 609.34 526 54 

Grand Total - 332923 3017 51 

नगरपालिकाशओओं के बजट का अवलोकन किया गया है श्रौर यह अनुभव किया. गया है 

कि उनसे से अधिकतर “'सी' श्रेणी नगरपालिकांश्रों की वित्तीय स्थिति काफी कमजोर है फिर भी 

सभी नगरपालिकाओं ने केवल 9 सगरपालिकास को छोड कर अपने सफाई कमंचारियों 

को वहील बैरोज उपलब्ध किए है । जिन 9. सगरपालिकाशओं ने. श्पनी कमजोर बित्तीय 

स्थिति के कारण वहील बैरोज अभी तक उपलब्ध नहीं किए गए है उन्हे निदेश जारी किए 

गए है कि वे वहील बैरोज यथा शीघ्न उपलब्ध करें AL 31. 12.85 तक इस बारे की गई 

कार्यवाही की अनुपालना रिपोर्ट भेजे ।
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s _ APPENDIXE . - 
“Procedure for Dealing with the Implementation of --the Recommendations/ द 

Observations of the Committee 00 Welfare of Scheduled Castes and Scheduled 
Tribes. i हि 

M & 

(व) After a Reportis presented to the Haryana Vidhan Sabha, copies 
thereof will be forwarded by the Secretary, Haryana Vidhan Sabha 
directly to the Administrative Secretaries concerned with the subject 
matter of the Report. _ 

(b) *The Administrative Secretaries concerned with the subject matter of - 
the Report will consider the recommendations of the Committee 00 
Welfare of Scheduled Castes and Scheduled Tribes, a copy of the 
letter being endorsed to the head of depaitment concerned simulta- 

- neously, General recommendations will be dealt with in the Welfar 
of Scheduled Castesand Backward Classes Department. - 

() Heads of Departments concerned shall furnish their comments on 
the recommendation of the Committee on Welfare of Scheduled 

-~ Castes. and Scheduled Tribes to the Administrative Secretaries 
conceined, on receipt of the Report of the Committee. 

(d) The Administrative Department concerned will then take immediate 
- steps for implementation of recommendations of the Committee 

conheerning it It will take the case of the Minister Incharge of the . 
Department or the Council of Mimisters, 85 the case may be. v 

() The cases in which the Administrative Department does not agree- 
.with the recommendations of the Committee-will be forwarded to 
Secretary, Haryana Vidhan Sabha, with detailed fesasons for 
comments., Then Secretary, Vidhan Sabha will forward these 
Comments to the Department of Welfare of Scheduled Castes and 
Backward Classes to examine such cases and offer their comments. 

- - (f) The Administrative Department will then take immediate steps for 
arriving at a decision in such cases. It would take such cases to the 

. 'Ministers ‘Incharge of the Department or to the -“Council 
of Ministers, if necessary, in corporating in the Memorandum for the 
Council, the views of the Department of Welfare of Scheduled 
Castes and Backward Classes. । ' 

S — - 

(2) After a decision has been taken at the appropriate level, the same 
will be communicated 10 the Secretary, Haiyana Vidhan Sabha by 
the Administrative "Department with a copy to the Secretary to 
Govt., Haryana, Welfare of Scheduled Castes and Backward 
Classes Department. ™ - - - 

(h) Cases involving disciplinary acticn and financial and other irregu- 
larities should be placed teforc the Minister concerned or the 
Council of Ministers, as the case may be, even though the recommen- 
dationof the Committee on Welfare of Scheduled Castes and 
Scheduled Tribes 18 proposed to te accepted. Cases involving 
financial irregularities will invariably te decided in consultation with 
the Finance Department. .
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(i) The Secretary Haryana Vidhan Sabha will prepare a statement 

) 

showing the action taken on the report of the Committee and place 

it before the Committeez. Further Comments of the Committee, 
if any, will be communicated to the Administrative Secretaries of the 
Govt. of Haryana for necessary action. 

The Vidhan Sabha Secretariat will mantain a list of outstanding 
recommendations of the Committee on Welfare of Scheduled Castes 
and Scheduled Tribes and pericdically remind the Department 
concerned. A quarterly, report ending on 31st March, 30th Juae, 
30th September and 3ist December witl be furnished by the 15th 
April, 15th July, 15th Qctober and 15th January to the Secretary 
Vidhan Sabha by the Heads of Departments/Administrative Secre- 
taries about the implementation of the recommendations of the 
Committee, Every effort should be made by the Administrative 
Secretarics-Heads of Departments to expedite the action on the 
recommendations/observations of the Commuittee and this work 
should be treated as a general rule on <“Top Priority” 08515. 

.4 

- 15953—H.V.S.—H.G'P., Chd. -
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